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Mr.C.M. Jha, Counsel for the
: applicant.

Mr.J.G. Sawant, Counsel for the
respondents. He prays to grant some.
time for filing reply. '

; Adjourned to 1.12.1992 for

reply andfurther directions. '

Registrar.

%ts { ,. 0.A.512/91. )

None for the applicant.

Mr.J.G. Sawant, Counsel for xk
the respondents. He has undertaken
’ | to file his note of appearance on
the next date. Respondents have
already filed their reply in the
; i matter.

The matter has not yvet been
admitted by the Tribunal; place
this matter before the Tribunal for
admission on 11.1.1233, i

The applicant may file his
rejoinder if he so desire before

t ' that date,
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